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ORDER
The Petitioner, Central Transmission Utility, has filed the present Petition
seeking direction for implementation of the Commission’s order dated 8.3.2019
in Petition No. 92/MP/2015 and order dated 11.12.2019 in Petition No.
252/MP/2019 along with the following prayers:

“(a) allow the Petitioner to raise invoices for relinquishment charges as directed
under order dated 8.3.2019 passed in Petition N0.92/MP/2015 and order dated
11.12.2019 passed in Petition No. 252/MP/2019 only after advance ruling on
applicability of GST on relinquishment charges is obtained from Tax Authority;
and
(b) In case this Commission is of the view that invoices are to be raised by the
Petitioner towards such relinquishment charges pending decision on advanced
ruling on applicability of GST on relinquishment charges or if GST is payable as
per the decision of Tax Authority, then suitable directions may be issued to meet
the fund requirement for upfront tax payments through the remedial measures
indicated in Para 14 Above or other directions as deemed fit by the Commission.”
2. Learned counsel for the Petitioner during the hearing submitted that
Appellate Tribunal for Electricity vide its order dated 5.8.2020 in 1A No. 943 of
2020 had observed that seventeen appeals against the Commission’s order
dated 8.3.2019 in Petition No. 92/MP/2015 are pending which are yet to be
considered on merits and accordingly, directed the Commission not to consider
prayer ‘(b)’ of the present Petition. In light of the above direction, learned counsel
for the Petitioner sought permission to withdraw the Petition with liberty to
approach the Commission, if necessary in future in accordance with law. Learned

counsel for JITPL, SKS and Vedanta did not object the same.

3. The prayer of the Petitioner is allowed. Accordingly, Petition No.

266/MP/2020 is disposed of as withdrawn.

Sd/- sd/- sd/-
(Arun Goyal) (I.S Jha) (P.K.Pujari)
Member Member Chairperson
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